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FINAL ORDER NO.71623/2018

Per Ashok Jindal

The appellant is in appeal against the impugned order wherein
the goods were having to be classified under Heading 3005 of Central
Excise Tariff Act, 1985.
2. The facts of the case are that the appellant is engaged in the
activity of processing of absorbent cotton wool and classifying the same
under chapter Heading 5601 whereas, the Revenue sought
classification under Chapter Heading 3005. In these set of facts, the

proceedings were initiated against the appellant and it was held that
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goods processed by the appellant do qualify under Heading 3005 of the
Central Excise Tariff Act. Against the said order, the appellant is before
us.

3. Heard the parties.

4., Considering the fact that the identical issue came up before this
Tribunal in the case of Shanti Surgical Pvt.Ltd. v. Commissioner of
Central Excise, Kanpur [2017(7) TMI 50 - CESTAT ALLAHABAD]
whereas it was held that the said goods merits classification under
Chapter Heading 5601 of the Central Excise Tariff Act. As the
classification of the goods has been settled in favour of the appellant
therefore we do not find any merits in the impugned order and hold
that the merit classification of the impugned goods is under chapter
Heading 5601 of the Central Excise Tariff Act. Accordingly, the
impugned order is set aside and the appeal is allowed with
consequential relief, if any.

(Dictated and pronounced in the open Court.)
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